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None appeared on peRalf of the\Applicant.
Heard Mr.Ashok Mohanty,learned counsel for the
res pondents,who apprised the Court that the
compliance with the direction
of this Tribunal hajeal:eay paid the provisimal
pension to the Applicant under Rule-9(3) of
therailway services(pensiOn) Rulgs.1993 and
that under Rul e=10 ©f theéxxni:;ixg rules
no gratuity is payable to the applicant.perused
;lso the relevant rules.In view of the above
that the Resondents have complied with the
ordec of this Tripbunal with regard to payment
of provisional pension as dl1s0 have released
the GPF amount,as due and admissible to the‘_&”
Applicant, two prayers made in this Original
application have Deen met i.,e. with regard to

payment of provisional pension and payment

of the amount lying in his GPF,.Accordingly,
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the OA is disposed of.No costs.
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